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Committee Maintenance Bill

LShri Satish Chandra]
(5) Report (1857) o f the Tariff

Commission on the continu
ance of protection to the
Grinding Wheels Industry

(6) Government Resolution
No 16(1) TP/57, dated the
30th July,1967 [Placed tn 
Library. See No S-160/57 ]

•
A m c m s m c n t  t o  C o a l  M i n i s  P rra tA u

B a t h  R u u b

The Deputy Minister o f Labour
(Shrl Ahid A ll): Sir, I beg to lay on
the Table, under sub-section (7) of
section 59 of the Mines Act, 1952, a 
copy of the Notification No S R O  2156, 
dated the 29th June, 1957, malting
certain further amendment to the Coal
Mines Pithead Bath Rules, 1946

[Placed tn Library See No S-161/
57]

P a r l ia m e n t a r y C o m m it t e e s — S u m 
m a r y  or  w o r k

Secretary: Sir, I beg to lay on the
Table a copy of the “Parliamentary
Committees—A Summary of Work” , 
pertaining to the First Session of
Second Lok Sabha

[Placed tn Library See No S-162/
57]

BUSINESS ADVISORY COMMITTEE
F if t h  R e po r t

12 12 hrs.
The Minister of Parliamentary

Affairs (Shrl Satya Narayan 8inha):
I bpg to move

“That this House agrees with
the Fifth Report of the Business
Advisory Committee presented to
the House on the 2nd August,
1957”
Mr. Speaker: The question is

“That this House agrees with
the Fifth Report of the Business
Advisory Committee presented to
the House on the 2nd August,
1957”

The motion teas adopted

ESSENTIAL SERVICES MAIN
TENANCE BILL

Mr. 8peakar: The House will new
take up the Essential Services Main
tenance Bill for consideration and
passing The hon Home Minister
may move the motion

Shrl Narayanankutty Maura
(Mukandapuram) Sir, I rise on a 
point of order

Sir. Speaker: No motion has bean
moved, what point of order can there
be?

Shrl V. F. Nayar (Quilon) When
once the motion is moved it becomes
the consideration stage My point ot
order is that the consideration stage
cannot be had now, because you will
find, Sir,

Mr. Speaker Find from what'
Shri V. P Nayar: Sir, I want to

point out that this is in violation of
article 117(3) of the Constitution
which makes it mandatory that the 
President’s recommendation should
also be attached to Bills of this kind
We And that there is no President's
recommendation attached to this Bill
I will state the point very briefly, as 
you have directed Here is a Bill

Mr Speaker On what ground does
it require the President’s recommen
dation?

Shri V. P Nayar That is the point

Mr. Speaker. Let him state the
point, and elaborate it if I want it 
later on

Shri V F. Nayar: The point is, it 
involves a certain expenditure which
has not been anticipated or provided
for elsewhere Here is a Central
legislation making a special penal
provision As you know, Central
Government employees are working
m thousands m various States If
as is contemplated, the strike takes
place, the various State Governments
have necessarily to proceed against
those who are prohibited from ioin-
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Inf the strike. This la not • normal 
penal n aitu n  for which the States 
have provided for in their budgets. 
Then, again, in centrally administered 
areas where there la a large concen
tration of Government employees, 
this measure makes it necessary to 
spend additional extra amounts. It 
is not a matter which has been visua
lised in the Budget Therefore, it 
attracts the provisions of article 117 
< » .

The Government have held the 
same view in respect of another Bill 
for which I gave notice. This is 
what the Labour Ministry wrote to 
the Lok Sabha Secretariat—and I 
have been given a copy of it—about 
my Bill. This is aboig factories Act 
(Amendment) Bill. There was no 
financial provision at all, but the 
Labour Ministry said:

“It would involve expenditure 
from the Consolidated Fund of 
India and, therefore, attract pro
visions of article 117(3) of the 
Constitution.”

The question is not whether imme
diately there is to be an expenditure 
or not. The only question is whether 
by passing this Bill into an Act there 
would be any necessity for the Centre 
to spend money from the Consolidated 
Fund of India.

I submit, Sir, if this Act has to be 
given effect to by the various States 
and by the Centre, it becomes im
perative that the States and the 
Centre will have to spend money and, 
therefore, it attracts the particular 
provision of the Constitution. 1 
would not have raised this point had 
it not been....

Mr. Speaker: Does the hon. Mem 
ber mean to suggest that ordinary 
courts do not have Jurisdiction under 
this Act and special courts are in
volved' in dealing with questions aris
ing out of this Act? That is not the 
case. The ordinary courts have juris
diction under this Act. Therefore, 
instead of trying one case they will 
try these cases, that is alL

Shri V. F. Nayar: We may not 
have any need to vend money on 
magistracy, but that is not the point 
If thousands of people are kept in 
jails, if thousands of people as* arrest
ed under this Act and kept in jails 
that will entail some expenditure. 
This is a special law for a certain 
time; tnis is not a general penal sta
tute for which provision has already 
been made.

Mr. Speaker: Therefore, a new
offence is created now. The ordinary 
law has been there. If it is added to 
the Penal Code the ordinary courts 
must try such offences and it will 
involve expenditure because there 
will be some more criminals.

Shri V. P. Nayar: This is not an
ordinary law. This is being brought 
for a special emergency. In the State
ment of Objects and Reasons it Is 
very specifically stated that this is 
being brought in order to meet a 
particular situation which is said to 
be a very serious one. Therefore, 
this is not an ordinary penal law, 
and it will not exist as long as the 
Penal Code exists. This is only a 
temporary measure. It involves an 
extra expenditure which is not anti
cipated in any Budget. If the States 
spend any amount for putting into 
effect a law promulgated by the 
Centre then the Centre has a duty to 
reimburse the States for all that they 
have spent. Therefore, this particu
lar provision has not been complied 
with, and unless the President's re
commendation is attached to the Bill, 
I submit, we cannot pass an to the 
consideration stage.

Mr. Speaker: The hon. Minister.

The Minister of Home Affairs 
(Pandit G. B. Pant): May I mow 
my motion?

Mr. Speaker: He may reply to tne 
Point of order.

Pandit G. B. Pant: Does it call 
for a reply?
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Mr. Speaker: I do not agree that
there is any point of order so far as 
this matter is concerned In the
uormal course there are offences and
offences made from tune to time
Merely because theite is a new offence
made there is no new court that is
established That is one thing There
fore, on that ground there is no addi
tional expenditure Some more per
sons will be sent to jail, no doubt,
but, for that purpose are we going to
d »  this in the normal course9 Who
ever is an offender, whoever has
committed an offence or illegal acts,
has to be put into jail There is a
general provision for that If some
more money is wanted that will come
by way of Excess Grants Therefore,
no special provision is necessary
*Sh«re is a general provision 1t>t ex
penditure on persons sent to jails If
a number o f people become dacoits in
the country, naturally, more people
will be put in jails and something
more will have to be spent suddenly
and unexpectedly Are we going to
come here for every such expendi
ture9 All such things will come by
way of Excess Grants Hon Members
will have an opportunity then to dis
cuss things I  do not agree that this
comes under the provision of article
117(3) even indirectly or remotely

Shri Narayanankntty Menon: There
is another point of order

Shri Sadhan Gupta (Calcutta-
Eart) Sir, I also rise on a point of
order

Mr. Speaker: All right, let us hear
Shri Sadhan Gupta

Shri Sadhan Gupta: I submit that
this Bill, as it affects a wide range of
wrployees—it affects nearly 20 lakh
employees employed by Central Gov
ernment m various States, including
Railways as well as

Mr. Speaker: What is the point of
order? ■”

Shri Sadhan Gupta: The point of
order is that the Bill does not comnly
with rule 69 under which a Financial

Memorandum is required. I will put
my pomt briefly.

Mr. Speaker: That is what exactly
Shn V P. Nayar has said.

Shri Sadhan Gupta: No, Sir, Shri
V P Nayar said that it involves ex
penditure from the Consolidated
Funds of India That may not be so.
My submission is that here, whether
it involves expenditure from the
Consolidated Fund br not, it certainly
involves expenditure of public funds
Rule 69 does not refer to expenditure
from the Consolidated Fund of India,
it is enough that there is expenditure
of public funds involved and, there
fore, if that is involved in any way
rule 69 would.be attracted

Here, provision is being made for
penalising about two million Central
Government employees, and by the
residuary powers m clause 7, under
which any and every service, any and
every occupation under the sun may
be declared an e&sential service, no
one knows how many others may be
roped in, it may be 50 lakhs, 60 lakhs
or the whole body of the wording
class of India Under these circum
stances, pnma facie a large amount
of expenditure of public funds would
be involved by way of keeping them 
m prison For example

Mr Speaker I have heard the
point The hon Member has drawn
my attention

Shri Sadhan Gupta: in prosecu
tion

Mr. Speaker. Order, order He
will resume his seat

He has referred to rule 69 which
provides for the need, or for making
it obligatory, to attach a financial
statement, wherever there is a com
mitment that some money will be ex
pended under the provisions of the
Act if the provisions of the
Act make a particular act illegal
every man who is in this country or
undetr any Government is expected
to obey the Act If, in carrying it
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out, notwithstanding the fact that aa 
ordinary citizen legally does his duty 
normally, every normal citizen com
plies with the law, and then, no fin
ancial commitment will arise at all. 
Are we to assume that every man 
will go against it, presume that he 
will disobey or discourage it and 
might even come to jail.

Under the circumstances, the finan
cial statement applies in cases where 
under the law there is a need, irres
pective of another man breaking the 
law. In the normal execution of the 
law, the Government may require cr 
commit some expenditure. It is not 
as if I am going to make a law and 
I expect 20,000 people to go to jail 
and that therefore I should make a 
provision Why not it, be two lakhs? 
Therefore, this rule does not apply. 
There is no meaning m this argu
ment. Let there be no obstruction 
(Interruptions). The hon. Members 
may kindly, one after the other, make 
their points. I shall consider every 
one of them.

Shri Narayanankutty Menon: My
point of order is under rule 70. Rule 
70 provides that if a Bill which is 
introduced in this House involves any 
delegated legislation, there should be 
a statement attached along with the 
Bill saying the extent and the powers 
that are given under the delegated 
legislation Clause 3 of the Bill 
authorises the Government to issue a 
notification about selected indus
tries in which strikes arc to be de
clared illegal. Also, it may notify 
that a particular strike in an indus
try is declared as illegal

Under article 13 of the Constitu
tion, notification also includes any law 
and the specific law-making power 
is given to the Government in this 
Bill.

As per rule 70, the Bill cannot be 
taken into consideration unless the 
Bill contains a statement by the hon.
Home Minister who has moved the

Bill, showing the extent of the dele
gated power and also the nature of 
the application of the power.

Mr. Speaker: The hon. Minister
may reply. I will reserve my judg
ment. At this stage, I can say that 
this is not fundamental. Anyhow, 
let me hear both sides. The non. 
Minister.

Pandit G. B. Pant: This Bill is only 
an enabling measure. In fact, there 
is only one provision in the Bill 
which provides for the issue of a noti
fication when any strike is apprehend
ed m a public utility service or is 
likely to cause grave hardship to the 
community Then a notification may 
issue m regard to that stnke. Thai is 
the only provision in the Bill and 
such notification is to be placed on the 
Table of the House, within a certain 
time. There is no question of any 
delegation m it, of any power or any 
authority

Mr. Speaker: He refers to caluse 2, 
sub-clause (vii):

“any service which the Central 
Government, being 01 opinion that 
strikes therein would prejudicially 
affect the maintenance of any 
public utility .bv notification in 
the Official Gazette, declare to be 
an essential service for the pur
poses of this Act;”

Therefore, any other item can be in
cluded. So, what are the categories?

Pandit G. B. Pant: Yes: that is 
clause 2, sub-clause (vu). That is 
what I was referring to:

“any service which the Central 
Government, being of opinion that 
strikes therein would prejudicial
ly affect the maintenance of any 
public utility service or would 
result in the infliction or grave 
hardship on the community may, 
by notification in the Official 
Gazette, declare to be an essential 
service for the purposes of this 
Act;
So, under this clause, the Gcvern- 

ment can issue a notification and that
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[Pandit G. B. Punt]
notification, under sub-clause (2) has
to be placed on the Table of each
House of Parliament “ag soon as may
be after it is made, and shall cease to
operate at the expiration of forty
days from the re-assembly of Parlia
ment unless before the expiration
of that period, a resolution approving
of the issue of the notification is 
passed by both Houses of Parlia
ment” Whatever is being done, has
ultimately to be approved by Parlia
ment No notification can have the
force of law or can be regarded as 
valid unless it is placed on the Tables
of both Houses of Parliament soon
after the assembly of either House
and unless it is approved by the
Parliament So, there is no question
of any delegation m it No rules are
being framed

Shri Narayanankntty Menen: The
hon Minister has just now stated that
there is a liability on the part of th«* 
Government to lay on the Tables of
both Houses of Parliament a copy of
the notification That is the exact
procedure for delegated legislation
If any power is given to issue a noti
fication specifying a particular indus
try or a particular strike, that is the
real instance of delegated legislation
and the Government is given power
It is not specified in the Bill but is 
to be exercised by this clause ^

The Minister of Finance (Shri T. T.
Krishnamacharl): May I say a few
words on this matter? The position
in regard to this particular measure
and the extent of power that the legis
lature delegates do not fit in on all
fours with other pieces of legislation
that We place before this House where
we seek to take power by the rule
making powers which are exercised
for the purpose of enlarging the scope
of the legislation under contemplation
There, we have to change the rule
from tune to time, and we place
before Ahis House the rules that have
been changed from tune to tune If
the House does not approve of the
change, we have to act in accordance
with the wishes of the House

In this particular case, we have
avoided any contingency of Oat
nature by enumerating in clause 2 (1)
(a) (i) to (vi) practically everything
that we can possibly think of in
regard to the application of the pro
visions of this Bill. Sub-clause (vii)
Is a residuary clause which Is contin
gent on certain new factors coming
into being about which nobody con
now say what these would be. If my
hon. friend opposite says there is a 
particular union which has a member
ship of 20 in a particular office, that
will also be covered by means of
this legislation,—that will go on strike
and completely paralyse the working
of that particular organisation May
be we can make a provision in so
many words in the body of the Bill,
but today, an explanatory memo
randum such as the one that rule 70 
requires is a thing which is beyond
the competence of the Government to
produce, because we do not know
what we are going to be asked
upon to do under the powers that
might by vested in us by sub-clause
(vu) So I would humbly submit that
the question of delegated legislation,
in so far as this Bill is concerned, has
to be looked at from a different point
of view, and we have tried to avoid
the use of delegated powers to the
extent that is humanly possible by
enumerating all the possible contin
gencies under which this legislation
which we are now seeking to arm
ourselves with will be used

Shri Nath Pal (Rajapur)- On a
point of clarification, in respect of
the explanation now given to us by
the Home Minister and the Finance
Minister, I do not think that there
has been a satisfactory explanation on
two requisites of this section. There
must be a memorandum governing
the provisions and the scope must be
gpectfleriiy clarified Unless the two
are there, I think we are being de
prived of our powers

Pandit Thakor Das Bhargava
(Hissar): May I submit a word? to
this Bill, we do not find any provision
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UH w  m  which we usually And 
for rule-makm*. When there it no
rule-nuking provision, I teil to see
wherein the question of delegated
legislation comes in. There is abso
lutely nothing like that in this Bill
Unless there is a rule-making power,
I do not think we can say that there
U any occasion for delegated legis
lation

Shri Sadhan Gupta: First of all,
regarding the objection of Pandit
Thakur Das Bhargava, only we do not
call it a rule; we call it a notification.
By notification, what the Government
is empowered to do, is to select in
dustries to which all this law is
applicable The law is not applied
now, the Government may bring them 
within the ambit of the law and
xt is practically a legislation for those
industnes Therefore, there is no
point in saying that it is delegated
law-making for a particular section
of the industries and it comes within
the ambit of rule 70

Regarding your observation that it
is in any case not fundamental, we
would submit that it cannot be
regarded as a technical requirement
at least in this case Here this resi
duary power by itself could attract
the whole body of working classes, of
not only working classes, but
labourers and clerks, maybe in other
sections also Under those circum
stances, it is absolutely essential for
us to know, unless we are prepared
to accept sheepishly what the Gov
ernment directs us, it is absolutely

for us to know, in what kind
of way this power is going to be
exercised, and accordingly, we must
decide whether to grant this wide
power to the Government or not.
Unless the Government gives us a 
memorandum showing their inten
tions and what is likely to happen,
we are not in a position to form our
judgment at all m regard to this
residuary power Therefore, the
memorandum under rule 70 is abso
lutely essential, absolutely funda
mental and not a technical require
ment. It is not a technical require

ment perhaps in any legislation or la
most 0?  the legislations; in a legisla
tion of this kind, it is certainly not a
technical requirement

Shri Joachim Alva (Kanara): Give
me a minute, Sir.

Mr. Speaker: Is the hon Member
a lawyer? I think, not

Shri Joachim Alva: The opposi
tion has brought a procession of ob
jections First we started with the
hon. Member, Mr Bharucha, my
lawyer friend from Bombay. (Inter*
ruptunu). He quoted rule 72 of the
Rules of Procedure and said, this is 
outside the competence of the House.
You were good enough to allow a
free and trank discussion an that
point and ruled that it is within the
competence of this House. Now they
have brought rules 69 and 70 of the
Rules of Procedure and you have
ruled that those objections cannot
hold water and that they cannot bold
ground Yet, one by one, every rule
is being paraded one after another.
They cannot hold water

Shri Nath Pal: He is trying to
usurp your power* by giving rulings.

Mr. Speaker: Hon. Members will be
a little more senous I am showing a 
lot of indulgence All the same, we
should address ourselves with serious
ness.

Sardar Hukam Singh (Bhatinda).
Just now Mr Sadhan Gupta said that
we may not give the name of rules,
but at the same we are authorising
the Government to issue a notifica
tion But there is some distinction to
be made We are giving power to
the Government to issue a notifica
tion, the point is whether that noti
fication is to make certain laws, rules
and regulations We may not be
working out the details just now; we
might be leaving it to the Govern
ment and they might do it; then that
might be brought before Parliament
Mr Sadhan Gupta remarked that that
notification would be a law in Itself.
It is not so The law we are making
just now is complete and exhaustive.
Notification has to be made about a
particular industry; not that the Gov-
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[Sardar Hukam Singh ]
ernment would make at that tune a
rule or regulation, but this law would
apply to that industry This Is the
root purpose for which that notifica
tion is made Government is not
only authorised under this law to
work out details or issue notifications,
orders and rules

Shrl Naushlr Bharucha (Eart
Khandesh) See article 13, the defini
tion of law includes notifications

Sardar Hultam Singh* Mr Sadhan
Gupta remarked that it will be a law
that we are authorising the Govern
ment to make That is not so. (In
terruption)

Mr. Speaker: The hon Deputy
Speaker knows the law as much as 
the hon Member

Sardar Hukam Singh: I do not
claim that much But I have only
to say that by this Bill, this House is 
not giving anything to the Govern
ment to make up what we are omit
ting here The law is being made
completely and exhaustively The
notification is only to be made about
the industry to which this law, com
plete in itself, would apply Nothing
is to be done beyond that by the
executive Therefore, this would not
be a delegated legislation, but only
power to choose the industry that the
circumstances might require, to
which this law would apply, which
we will be passing today

Mr. Speaker: I have neard enough
on this point that a memorandum has 
to be submitted along with this under
rule 70, inasmuch as sub-clause (vu)
of clause 2(1) (a) authorises the
Central Government to issue a noti
fication, bringing within the ambit of
this Bill any service as an essential
service Mr Krishnamachan has
pointed out that it is not possible now
at this juncture to visualise what
might be the services which are like
ly to be brought within the purview
of this measure All others which are
under the contemplation of the Gov
ernment, with respect to which there

is apprehension, which in their own
opinion are essential services, have
been included in this Bill I have
not heard any hon Member on this
side say what other services may be
included here and now Possibly if
that information is given, the hon
Minister may include them also.
Therefore, in the absence of any such
suggestion that there is any other
essential service known to the Gov
ernment, now what is it with respect
to which we are delegating power
If there is delegated legislation with
respect to a matter where something
more has to be done, when those
things are specific, they are
certainly to be included in a memo
randum That is, with open eyes,
this House will be called upon to
delegate power and to some extent,
unless it is prescribed in detail, there
might be excesses m the exercise of
the jurisdiction, they might go beyond
that They may also introduce some
thing else It is for that purpose that
a memorandum is submitted Those
are cases where it is possible to
visualise what the executive will be
called upon to do under that Act, and
instead of going into details, the
details are entrusted to the executive
and in the exercise of that power they
might commit excesses

Now, it is not possible to say what
exactly are the essential services It
is contingent Times may change and
a service may become essential
Under those circumstances, I consider
that rule 70 does not apply to this
case It is not possible to have a
memorandum, but all the same, there
is delegation of power under this
Bill Therefore, I will put this clause
separately There may be amend
ments that this may be omitted The
House is entitled to throw it away
and say that such a power ought not
to be given, this ought not to be al
lowed It is open to the House to
<ay so Therefore, there is absolute
ly no objection on the ground that a 
memorandum has not been attached,
because ru’e 70 does not apply to
We do not know what exactly the
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fuel (Sardar Swaran Singh) 
power is, which power is to be res* 
tncted before it is sanctioned to the 
executive.

So lar as the/  notification is con
cerned, even there, I do not fully 
agree It is not my final statement;
I am not called upon to make a final 
statement The one observation I 
made is enough to overrule the point 
of order So far as the notification is 
concerned, making a rule or regula
tion addmg to the list is concerned, 
we have passed similar legislation, 
regarding industries with respect to 
which various minimum wages have 
to be fixed We have prepared a 
schedule and given the power to Gov
ernment to add to the number of in
dustries It is never said that we 
must have a memorandum there with 
respect to industry after industry It 
is an executive act purely There is 
no question of regulation there It is 
for the Government to decide whether 
this industry also comes within its 
purview or not It is not a purely 
legislative act Of course, a legis
lative act and an executive act, both 
of them involve particular decisions 
A legislative decision is different from 
an executive decision I therefore 
feel that even that argument that the 
word notification is included in arti
cle 13 of the Constitution does not 
apply to a notification of this kind I 
do not want to make a final observa
tion m regard to this My other 
observation is enough the observation 
that I have already made regarding 
rule 70 that it does not apply There 
is no point of order The hon Min
ister will proceed

Shri H. N. Mukerjee: (Calcutta—
Central) May I make one submis
sion

Mr. Speaker: No. I am not going 
to allow Hon Members will note, 
after I have given my ruling, it is 
not open to any hem. Member to ask 
me once again to review it  There 
is no need for this I have given 
sufficient indulgence I am not

going to hear The hon Minister 
may proceed

Pandit G. B. Pant: I beg to move:
"That the Bill to provide for 

the maintenance of certain essen
tial services and the normal life 
of the community be taken into 
consideration ”
I do so with a sense of real regret 

I wish the occasion for my making 
such a motion had not arisen An 
emergency by itself is an indication 
of some sort of disturbance in the 
normal life of the country I am 
sorry that any occasion for any 
emergency legislation should have 
ansen

Apart from that, in this particular 
case some differences between the 
Government and its own servants 
have resulted m our introducing this 
Bill That makes me still more sad 
No one 1 would venture to state, is 
interested in the welfare and content
ment of public servants more than 
Government When others advocate 
then cause and we are unable to give 
full satisfaction to our own people 
who are members with us of a com
mon family, engaged in a common 
undertaking, it does not give us any 
pleasure We do not like whether it 
be a step-father or step-brother to 
claim those who are intimately 
associated with us as their own sons 
or brothers We would very much 
like the relations between them and 
us to be absolutely natural. In these 
circumstances, I am really somewhat 
disturbed over the developments that 
have taken place during the last few 
weeks

As hon Members are aware, a 
spate of notices was served on Gov- 
■emment by various service organisa
tions So far as I have been able to 
study the situation, all these notices, 
or most of them, have been served on 
the initiative and perhaps on the in
stigation of the Confederation of Cen
tral services The notices, more or 
less make similar demands So, there 
is a common source But, I will not 
deal with that at this stage, I may 
have a word to say about it later.
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[Pandit O. &  Pant]
After these notices had been served,

every effort vaa made by the Gov- 
eminent, by its responsible officers,
by the Ministers concerned, by the
Labour Minister and ultimately the
Prime Minister himself tried to give
all possible satisfaction that, in the
circumstances lie could, going to the
maximum extent possible, in order to
relieve the mounting tension. But,
other forces were at work and even he
did not prove as effective as one
would have every reason to expect.
So, this stage has arisen.

We had occasion here to listen to
the statements that were read out by
lie hem. Minister. Die P. & T. strike
tas attracted considerable attention.
The Minister of Transport and Com.
munications had occasion to state the
position fully on the floor of the
House. He has himself conducted
negotiations, if negotiations they are
to be called, with the representatives
of the services. Still, in spite of all
that, they persist in adhering to their
demands.

All minor demands were accepted
and settled by him. So far as the
major and principal demand regard
ing Pay Commission was concerned,
Government accepted that too. The
Commission’s terms of reference have
already been announced. Govern
ment had hoped that after the princi
pal demand had been accepted, there
would be no further attempt to para
lyse the normal life of the com
munity. Their hopes have not
materialised. In these circumstances,
it becomes necessary to examine the
position and see what safeguard are
necessary in order to maintain the
essential services, to save the public,
social and even private Ufe of indivi
dual citizens from being paralysed.
When all efforts fail, Government have
to have recourse to measures which
become essential in the interests of
the peace and progress of the coun
try.

We all wish that 'ire should do all
that is possible for the public services.
But, there is a duty which is supreme,

which overrides everything else, that
the normal life of the community
should not be upset, and that in a
country like ours, which has been
under-developed and which is today
engaged in the big undertaking for
the development of the country for
raising the standard at those who have
not at present the iwhrfwrnm of the
amenities needed for a reasonable and
decent standard of life, this under
taking should be carried on peace
fully, vigorously, without any disturb*
ance and without any interruption.
I may submit that the Government
had expected that after all that has
been done and the Pay Commission
had been appointed* there would be
no further insistence on what appears
to be, and about which there can be
no doubt, a wrong and to same extent
a suicidal course.

The demand that some sort of
interim relief should be granted at 
once really begs the question. It is
a very complicated affair. I do not
want to prejudice in any way the
investigations or the conclusions that
the Pay Commission or the Inquiry
Commission may reach, but I venture
to say that this question about the
immediate grant of interim relief is 
an extremely complicated one. If it
were possible to reach decisions in
regard to this, it would perhaps have
been possible to avoid the appoint
ment of even a Pay Commission.

The facts are before us. The out
standing features of the present eco
nomy and of our social life are known
to every Member of this House. There
is no doubt that there has been a 
certain rise in prices. It has, how
ever, to be considered whether we
can really ensure any substantial
relief by granting any increase in 
terms of money. The rise in prices
indicates that the volume of goods
that we have at present being more
or less inelastic, the supply of funds
and ol additional currency is likely to
accentuate the situation and not lead
to any improvement in it  We have
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succeeded in raising production to
some extent during the last live or six
yam , but the very fact that efforts
have been nude to Implement new
scheme* has also necessitated the
increase in the purchasing power in
general of a large proportion of the
mass of the people.

The country is engaged in the task 
of reconstruction. When it is engag
ed in the task of reconstruction, it
has to give an important place, and
perhaps priority to a large extent to
heavy industries, machines and tools
end other like things, which will
enable the country to produce con
sumer goods in an adequate quantity
within the country itself. But all these
efforts do involve certain expenditure.
That expenditure is not at the same
time matched by an equal proportional
or progressive increase in consumer
goods- So, we are faced with a
situation in which if more money
flows in, and there is still greater
competition among people who have
purchasing power to acquire goods
that may be available, then the prices
will rise still higher, with the result
that we will all be entangled in a
vicious circle which will go on enlarg
ing This spiral will become more
and more formidable unless we take
appropriate steps and examine every
proposition in a responsible and dis
passionate way. So, that is the posi
tion.

This has to be admitted that our
resources are practically mortgaged
for the implementation of the Plan.
The cost of the Plan has gone up
because of the rise in prices. If
more of purchasing power is released
for non-productive purposes, then
the disparity between the two, that is
the purchasing power on the one aide
and the availability of consumer
goods on the other, will be widened
further with the result that the two
will never come closer and the gap
will not be bridged.

In the circumstances, we have to
consider whether it would be desir
able to give immediate relief without
examining the question which is a
very complicated sort of problem. I

t
do not say, I do not rule out the pos
sibility of those who may have the
opportunity and the occasion of
examining these questions reaching a
decision which may induce the Gov
ernment to grant some relief, but as it
is, whatever relief may be granted
would be illusory. It would not, in
fact, ensure any Increase in real
wages. It would, on the other hand,
push up the prices and make produc
tion more difficult, with the result
that even whatever progressive
increase we are having today in con
sumer goods will be halted and the
prices will be driven still further.
So, what will be the advantage of it?
On that I do not pronounce any
opinion, but what I am saying is that
&\\ them m itten have to be consi
dered Thought has 0 be given to
them.

I do not question the sincerity of
the Government servants who feel
that they deserve some sort of relief.
I would be glad to give them real
relief. In fact, in my own way, so
far as the low-paid servants are
concerned, some attempts have ^een
made in order to give than some
relief. For example, &e distinction
between the Class III and Clan IV
servants with regard to leave, with
regard to pension and with regard to
other similar allowances and ancillary
matters has been removed. The start
ing pay of certain people who, accord
ing to their original scale before the
Pay Commission gave its report, were
getting Rs. 60 and are now getting
only Rs. 55 has been raised so that
they may get what they had been
receiving before. Similarly, other
measures have been taken.

It must also be remembered that
when all this money is used for the
development of the country for open
ing up more roads, Mr having more
schools, for having more hospitals,
then Government servants, as mem
bers of the public, have the benefit of
these steps that are taken by the Gov
ernment for providing facilities to the
citizen. If development efforts are
made, if money is went on them,
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then whatever improvement takes
place by virtue of such activities also
enures to the benefit of Government
servants

So, while there has been a rise in
production, that money has been used
for raising the productive capacity of
the country We have also to remem
ber that every section of the com
munity is being asked today to make
some sacrifices Can we not expect
a similar sort of generous approach
and attitude from the public servants
themselves9 As hon Members are
aware, while the Planning Commis
sion had calculated that for carrying
out the schemes embodied in the
Plan, an annual taxation of Rs 15 
crores would perhaps be adequate,
this year alone, taxation to the tune
of about Rs 100 crores has had to be
raised We have been mopping
money, wherever there is any possibi
lity of doing so, and m the process,
inevitably, burdens are being raised
on sundry and many
IS hrs

Similarly, we know that there is no
further room for taxation Then,
what is to be done’  There is no
money flowing which can even be
obtained by way of loans So, the
resources are inelastic The maxi,
mum that could be done has
been done Now, if any further
expenditure is incurred, not on direct
ly developmental objects, but on
carrying on the administration in the
country, it will create further difficul
ties It will accentuate the imbal
ance that exists today So, neces
sarily, it will lead to one inevitable
result, what is generally called deficit
financing That is, there will again
be an addition to the monetary volume
that is available in the country
without any commensurate and cor
responding increase in consumer
goods So, the demand will further
increase, supply will not be available,
and the prices will rise This resort
to deficit financing has obviously its
limitations, and the Finance Minister

has gone for it to the maximum extent
that he reasonably could

Hon Members are aware that we
have got other difficulties also.
Additional expenditure has to be
mcurred in order to keep the country
well equipped to meet any situation
The defence expenditure has to be
mcurred There is no question of
any option in that matter Here, we
have to do all that is necessary in
order that the safety o< the country
may be ensured in a perfectly Invuln- 
nearable manner So, that expenditure
too has to be incurred

In the circumstances, I submit:
Would it really give any relief to
the public servants even if we were
to grant any, until the whole ques
tion has been fully examined7 I do
not claim that the facts that I have
placed before the House, about the
correctness of which, I hope, there
will be no doubt should lead neces
sarily to one inference, perhaps, after
further study of the question econo
mists, satisticians and others may find
it possible to suggest some alternative,
but as it is, will it be of help to any
body7 But apart from that, would
Government be justified, while
appointing a Pay Commission, and
while faced with all the problems and
facts and figures in granting anything
by way of an immediate relief7 
Would that be proper for them7 
Could Government be forgiven for
taking such a step7

So, m the circumstances I think the
Government did what it could not
help doing Any other course would
have been altogether erratic and
improper So, I am sorry that the
person interested in these strikes
should have considered it necessary
or advisable or profitable, or whatever
it may be, to maintain this atmos
phere of turmoil and tension in the
country

We have about 17 lakhs of civil ser
vants in the Centre Of these 17 lakhs,
9-4 lakhs get pay less than Rs. B1 
per mensem, 4*62 lakhs get between
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Rs. 101 and Rs. 290, 29,101 get
between Rs. 291 and Rs. 500, 
and above Rs. 800, there ore about
10,000, and above Rs. 1,000, there are
2£41.

Has anyone any idea as to the
minimum salary that should be given
to a public servant, and what that
minimum is going to be and what
would be the amount needed for meet
ing the demands that would accrue as 
a result of the minimum that may
be accepted? If you raise the salary,
for example, of persons who are get.
ting less han Rs. 51, to Rs. 100, the
amount needed would be roughly, I
think, Rs. 45 crores. If you raise
the salary of those who are getting
between Rs. 51 and Rs. 100, perhaps,
the cost would be about Rs. 46 crores.
One may say, and the argument has
often been advanced, without examin
ing its potentialities and the conse
quences that will follow from such a
step, that the salary of the higher- 
paid people should be reduced.
Several steps in that direction have
already been taken. The Govern
ment of India does not now, but for
exceptional reasons, grant to anyone
more than Rs 3,000 in the Admini
strative Services. The highest salary
in the time-scale that a member of
the IAS.  can now get comes to no
more than Rs 1,800. Then, if you
deduct the income-tax and all other
taxes, perhaps, it .will be lesser. You
cut it down as much as you like.
But how much would you gain there
by and how far would that be able
to meet the demands of the low-paid
staff or of those who are getting
salaries, say, even below Rs. 250 or
Rs. 500. What proportion of their
salary would you like to raise? And
for that, how much money would you
need?

If you cut down the salary of every
one who is getting more than Rs. 1,000, 
you would not be able to add more
than a rupee, perhaps, to the salary
of those who are below. If you give
one rupee additional to a Government
servant, under the Central Govern
ment, then the amout to be paid in

a year would come to about Ba. 2
crores. If you give an increase
in a graded way, so that everyone
gets, say, roughly, Rs. 25 in a month
then the amount would he Rs. 56 
crores.

So, all these things have to be look
ed into. I do not rule out anything
It is for this House to decide. But
questions like these should be consi
dered in a dispassionate spirit, and we
should try to examine them with a 
determination to find a solution.
There is no desire to shirk the pro
blems or in any way to adopt an
attitude which will be not to our lik
ing, nor to thff advantage of our pub
lic servants So I would like these
matters to be considered in a proper
spirit.

Then we have to take into account
certain other factors too. We have
public servants not only here at the
Centre but also in the States and in 
local bodies also. Essential services
have to be performed by the em
ployees m all of them, here at the
Centre, there in the States and lower
down m the local areas. So we have
to see how any step that we take
will rcact on the other sections of
public servants Suppose you grant
some relief immediately to the Cen
tral servants I think it has to be
admitted that their scales of salaries
are higher, perhaps in some cases
much higher, than what the employees
in the States get from their respec
tive governments, and the latter are,
I think, in many cases much higher
than the scales of salaries which the
municipalities, district boards or other
local bodies today can possibly pro
vide. If you grant relief immediately
here, how will it react on the em
ployees in the States? Will they not
feel that while those who had more
had been given more, they who had
less had been left in the lurch.
Would it be equity, would it be jus
tice, would it be regard and solicitude
for the weaker sections of the com
munity?

If we have to find a solution, than
we must see that the solution does
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not create new problems. If it creates
new problems, then it is not a solu
tion. So that aspect too has to be
considered.

Then again, it is not only the ser
vices who are engaged under the
Governments. The salary rates also
affect other employees. I venture to
think sometimes that even those who
are engaged m subordinate rankB or
even m inferior services here, when
they go to their villages, occupy there
• very prairment position. They are
respected there They are better than
the people in whose midst they live,
and their children are perhaps better
educated.

We have to remember one thing, and
I would venture to refer to that as
pect of this matter too. While we
were under the regime of the foreign
er and the country was under alien
rule, the servants appointed by the
Government were not regarded as 
servants whether by them or by their
employees. They were the masters
*nd the people of the country were
to be regarded as the people who had
to administer to their needs, in an 
ample measure.

Now we are a free country Still
those dubious traits linger in some
cases All public servants do not still
feel that the public is the master and
ihe servants are really servants. It
is really my feeling—and I have ex
pressed it more than once—that if
the relationship of master and servant
were really fully realised by those
who are today administering the aff
airs of the country, then many of our
troubles would be over...

EXTENSION OP TIME FOR ELEC
TION TO COMMITTEES

Mr. Speaker: I have to make an
announcement. It has been announc
ed that the election to the two Com
mittees, the Indian Central Arecanut
Committee and the Indian Lac Cess
Committee should be concluded by
13-30 hour* today As the hon Home

Minister will take some more time,
hon Members would like to hear him
and as there are barely IB minutes
left, I extend the time for election to
these two Committees to 16*00 hours
today

The hon Minister may continue.

ESSENTIAL SERVICES MAINTE
NANCE BILL—contd.

Pandit G. B. Pant: Ordinarily, I
think a servant does not aspire for a 
post better than that of the master. If
I appoint a servant, then the servant
thinks that my circumstances, my
comforts and my amenities have to be
better than his, otherwise, he would
be my master and I would be his ser
vant. But often we forget that the
master, the community whom we
have to serve, has many handicaps.
Its standard of living is very low.
Go to the villages and you will And 
that the average earning in a year
does not come to more than Rs. 200.

The paying capacity of the master
must be taken into account by the
servant The servant may not get
all that he desires—I wish everyone
could have everything that he wishes.
So the condition of the master has to
be taken into account It is much
more so when the servant is appointed
to serve the public, not a private indi
vidual The public is entitled to the
service of every employee who is
appointed by Government and it can
well claim that m determining the
emoluments, its own condition should
also be taken into account So we
have to look at these questions from
all these aspects and then to see what
we can do.

There is another aspect which has to
be borne in mind. Die way that will
lead to the solution ot our problems
will be found in increasing producti
vity, not only productivity in a cumu
lative way but the per capita capacity
to produce of every fandividul. I do not
quite know if really the public ser-




